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In the Jharkhand High Court

Case No : Writ Petition (PIL) No. 803 of 2005

Dhananjay Kumar Dubey APPELLANT

Vs

State of Jharkhand and Others RESPONDENT

Date of Decision : 01-02-2013

Acts Referred:

Citation : (2013) 2 AJR 9

Hon'ble Judges : Prakash Tatia, C.J;P.P. Bhatt, J

Bench : Division Bench

Advocate : B. Shahstri, for the Appellant; R.R. Mishra, G.P. II, M. Khan, ASGI, 
A.K. Pandey and R.R. Nath, for the Respondent

Judgement

1. In the year 2005, one public spirited Advocate, Mr. Dhananjay Kumar Dubey,
has approached this Court by filing this writ petition in the form of Public Interest
Litigation, seeking relief of construction of Fly Over which is known as Namkum
bridge. After several orders, running in several pages, and after taking very
harsh stand by the High Court and almost about eight years this Fly Over has
been constructed. The length of Fly Over is 1.65 kilometers only with a budget of
about 65.00 Crores. The said bridge has been duly inaugurated on 26th January,
2013, as assured by the learned counsel for the State, Shri R.R. Mishra.
However, some ancillary work is still due, like completion of service road and
electrification of the bridge and for that purpose, poles have already been
installed there. It is stated that this work may take time of about one month. It
is also submitted by the learned counsel for the State that Ranchi Municipal
Corporation should now apply for the electric connection and should give a
completion certificate to the Jharkhand State Electricity Board, so that
connection may be released in time.

2. The Ranchi Municipal Corporation is, therefore, directed to immediately take
steps to see that the electric connection be released in time given above i.e.,
within a period of one month. Rest of the departments will synchronize the work
and will complete the remaining work, which may be of completion of the service
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lane and may be of finishing, if it is due for any ancillary work. To see the final
progress, post this matter again on 5th March, 2013.

Let a copy of this order be given to the learned counsel for the petitioner as well
as to the learned counsel for the State and also to the learned counsel for the
Union of India and Ranchi Municipal Corporation.
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